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Date of Order 'f Orders 

2 8 • 3 • 2 o o o Mr. Devenara Raghav - Counsel f cr applicant 

Mr.Javee Chaudhary- Counsel for responaents 

Heard the learned counsel for the parties. 

The learne6 counsel f.or the applicant subroHs that 

representation (Annx.A3) of the applicant dated 1.6.94~ 

regarojng the relief sought for is pending consideration wHh 

the respondents and· no final decision en the representation 

has yet been taken as appears froro letter dated 20.11.96 

(Annx.R6). He subroHs that necessary directions roay be given 

to the respondents for disposal ef the respresentation within 

·a specified period. 

In view of the subroissions ef the learned.ccunsel fer 

the applicant~ we direct the respondents te dispose . of the 

representation dated 1.6.94 (Annx.A3) by a reasoned and 

speaking erder within a ·period of 6 roonth.:: froro the date ef 

receipt of a copy of this order. In case the applicant.has any 

grievance against the order en representatiena he can approach 

the appropriate foruro for reoressal of his grievance. With the 

above directions, the O.A is disposed of with no order as to 

costs. 

A copy of the O.A with annexures thereto roay be sent 

tc the responoents •. 

In view -of the order passed as above~ rt..A Nc.l96/96 

of. 
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Merober (A) • l\':erober ( J ) • 


